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CEiSITR^ Am iNISTRATIVE TRIBUNE.

LUCKi'JOW BENCH 

LUCKNOW

O .A .N o . 5 38 /92

Applicant

ver su s .

Union of In d ia  & others Respondents.

Koa. M r. Justice  U ^  .S r iv a s t a v a .V .G .
Hon. M r . K . Qbavya, Adm. M ^m e r .

(Hon .Mr. Ju stice  U .C . Srivastava, V-C.)

This applicati'Om is  directed  against the transfer

orGer.The applicant earliar approached the Tribunal sggfex

against th e  transfer order. The Tribunal in O.-A. No . 

203 /1992  Badri V s . Union of In d ia  disposed of tB

application with t h e  direction that the representati^^n —

otthe applicant may be disposed of v,'ithin three weeks#

taking into  consideration pleas and d if f ic u lt ie s  raised

by the applicant. The Eepresentation was decided and

the earlier order was m aintained by the Railway

Adm inistration . The ^ p l i c a n t  has again challenged

the same on very seme grounds that the opposite party

No. 4 i s  e i^ ic a l  to the  applicant and that harass^nent

of tile petitioner  is  being done. He also contended that

the person whohas been working forihe last 14 years 

at a particular  station has beel) allowed t o stay there 

w hile  the applicant has 4 years stay and has been 

transferred*

2 . All th is  matter was to be considered by the

respondem ts.lt is  s t ill  open for the  applicant to 

approach the respomdeats and the respondents to 

consider the case o f  the applicant and there a p p e a x W e  

to be no ground for interference in the transfer
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order and the  application is  d ism issed . I t  is open fo r th *  

applicant to approach the respondents inthe light 

that the person o f  14 years' stay has been retained 

and ttie applicant having 4 ^ears stay has been transferrec 

I f  that be so even after joiniiag.of tie appliceat, 

respondents can re-consider the matter and transfer him 

to nearer to Gorakhpur.iut for the above observations.

the application is otherwise dism issed.

V .C .

Lucknow:Dated1 1 5 .12.92.


